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3. TOTrtir : - 

0)- 	n ucr-fafeit 74 	I, it u‘iiir 31 R3rin3l177r 1011 
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Tr. 	-41ff.  44 30 41141-444 aR 4T3  36 d 37417 4f43 4:PT •TERE f4433 3f4f3 -ReiT 

comielt 	3T2f -4143 4-c4 443133 41 f344 u1 er iTT s/Trgr (1/(415#11t1 afild t 

16(r zilreffULT-ITot 45T 310 - 311.  Tfut/TIN-61# t wT 3T(IPRIzi d1 URI 23_;2) 	31016 Zeilli4iT a Aditdif 
-61 I 

a. 	-4:1k 3ift/1/444ur 3T Mt 3TIAZPT 4 Eut 4 d altdzid 37ftitdi 	dd-116/6-q(7 2611 
a 	ST TT rwrd " qr 32/ * 3-334 f4ERN 1:44 ffiTME .oNr fin[44g,t 4 4424143/141P3(1 1-4,4 .443 (II 

w. 	

RIldt tr 

atr.  chi 3{01-431 44 ct4r40 i t Rdtic 'IHI 143 44 84143 at (1161#(I 

',144 ;Rut' 4 4TO 3444134 siRtiq 414 I 

-4Rg634cif 	aTel as7(fOti t-qt 6I-d-R 517 # 3414-#1#d4f0 	44 fi fd(116ti d 1144 4444 44 4 64 
1'32j33aRTaft4q14ma1R4R1 44:3-4 4 O4 ant-  41 filt m313144 Tr-  41 

z. Tdit dT3M :2:62 KW di 31-6(1# 10Tc Mt dct d-6416 * 107 ikca ## 	421# (Net Weight) # t QTY 
fPft 	Er-A ft4 alT14 #4.4 f+-Trr 

a. 	icOd 0'4 di 3T2f 'TA, (tidd 61t It* 3T1 4 4er 443 rT 439 479T tH 

3. 	ETA4T-( 	34f43 41tTft4, ddd, q T 6(141t#- 	11d#, raid'  444 w4-9, #(1Tdi a $1#4 610111 4161 (1I(1 rl 
*1 

(ii) 	 ailte4fr 	Tifaf0-3T 4E04143 Tei fp 44 t 	Wei 342f ?NTT 3itlfri#11 dd 144344 4 1-44 44 gi 

4. 	ot a r Tray afri pia :  

Th4.49 *A   #-Pffd.  d 	dfdtd# # 3itzlei Rr 1:441133 Ttfk •4114 311-Z reIrt qz #31d # 4,11 	<1? 
tr? 44f33 4`t 71d#1 I Wier 3PT# thdd 147 u rd-# 7161;1 dp(i'din 4ft3 44 4411 4',r 344 44 44 -4 44 4T41 riR4/I 4 44R/1 

fftT3 34.  #'I4 1t-4 L(114 T17 3-Filt 433 sa-R44 I ii4131)4 4144 4 1:34 144 3vz.T3 343s-43 3ER Tit:3144 444 qR, f4t3 
f4 31111 ddd cid 41 Cla 	d(tarf, &MU #6(fdt 	tIT# di(luild 4413-t 443 -314f3 	41Z1 STR1 tfr( #06(11 t I 6ZT uv 
(la dfddlif Tftid7tdilti`iff'ad (itzt #76 # dit 	 

s. 	434 saT4 afR alien *911t-Tr 311 ‘t) 4-r 31t44 : - 

3Taru 5N1 ZIT adz:fat' * 	id71# Zif11ffi $ 	TRT 10(1) 	alt rT 4#1 r1 al( 7 {lira) fdtT (16d add # 
r4k 	ZE 143 	i0r 3ft3 Siddtd tad di #tftai 	FdZIT (4N411 I 6# .514)-Nd sr' d #1fNi # &(1) 	(ifdiq ait( 

433 44 t44 144 374 I 1t4kvf14 114441 4 4T-44 43 aTET4 am # 71144143 4ttha 'Er #'Oft VOM th‘l 741 wf3 4:4 
difizzlei zrr sr 4-41 4 it-4 T44 gki 3 	Wilt lirauTf4tr 4441 .344 f3-4 41140 I f434344 ?girth 41 0 4 4146 
f* #T f4-44 rl44-143 434,44 4*4 t-443 	1431aur 	f 3A-13P 444T6-4 4 061(4 dfdttaZI TRVItl-t;16-1 r c1 i -(.41 .  41 
444-3 433 4  m=r #414 91ftt 4R pr-4 3r a 	t i 44-3 	6).  Ft( # 65# di d 44-43 
6. 	do4, Ti enl  Iff 

1 	14449 314f3 4 134-  4,4, # Trr-  34 Slit 3144 TT 44 34-41 

2 	314 43-4 4 fet3 443 r1 444 u 	tifi 444T 44 441 4 344 4-43 	del -61 dt did 01(#61 ri=rft 

3.

3741 

443 44, TER 4344 Tr3r 	IF 9 441#449 3f4f3aR f4,44 434 4 4.4 4r4fgrer ;lei 4 44441 

41 mk 	=T 4 4413 44-34 41 ta4 44TfErt 44 #144 44 3-1 212(it  	3441-  tau 4 40401 4o1 cm4 
1t4 443T 4 3T434r44 	 ?ft I 

5. 	 ftror9 *lit 4 a f44 144r 4,1 #T t444 1'30 3TEZ.RT 344 33E2Te 417044 61# 5141616 fiYr 4—o 4 
3E033 9?1 413T t 34 44 43 344 3T2Tt6 Zidd-I 	1.Z1 V(ki (c(ladd 311 d64461g1 4 441 ill1T #n#411 34,r 
muck 1414u14 4143 34iP441 (4) GiRI 50 41 3T(Pfif 	i?i(q(6 cbidziia 	mbt t: I ukti:)4, afig,;[ 
44T4 qt.-4 tgr 344Rr4 Tet 514111 

41(t 
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fttft 4ot Oft twit*.  45r tlgieH 3 atrat-dr 

zifk 	14tpN 	79P-4 ml 1777 7911177 44 77991 4-4221: drtdr n 111 ah 344 44 06 79 L9227921 
WI& Th tnr adz 2794 # 3* ark 777 q43 wtmf 41 444 44 ft tddi 	Of&I zt b2T 1 7491 n T76 

149 awed t car zr'gd tr4 * 	wart 7974 431 taT 1 Nit**, Rd* 41zOt 4 softer foul ,Nfif I 

ftt 1 tat # tr4-  4t 	ff4 	thwt 	ffid dEff tirstr did 722,b ft 739 7T-71174724 17729 T7 4127 4 slIftP 
fttr 21241 G 37477 9717T fay kew tar 	t 3T971& 7 7t& llt 991 

	

3 	TE&T 7979 T 49447t17 ft-44 fr-dfd6i7r arfdd ftwr AN** ftt 	ga-r d7i43r ttfd 16th -twig tt 
nm 4zt ASR werff44 afl7 7t4fift 	ad do ft41111 ;wird zfr v*-Ord di* kw? WO 4* rd-dr i *at krsr 
3117-TIRT 	7497 	791.117.  L59 	997 177-244/97 	79' 77 ITtIN PIT -731?, 7.7-1 fN41/944TZr7707IT4ft 
3E5 719 917 3U G zir 9 Taf * 

4. 0 SEW A7921 77911 TN 47474E1 43) 469.2 	449 L77199 7 c 31 12E91 2917211 	779.7 ;49297 Di af7 4944; 	.99 91 
97971 

5. 4914 ark 41 Trak wwftd ata frfilik gr 6114 916 L'ffiff 797 4 wi T7 Rad dt h1 a4 adfaad 4444 thl 
1372 dd fddr-f-ftdd 4)44 matr-t-rt *dr 

6. 397e2 7T-77 SI-77117-  LIT 9417417 77 79419 T 9961T 994791-  43t 377114-92 977 441 I 

	

7 	74 TT& 7999 ta tlt fratzt tray 21914 4140 wr 47 11M4rd TNRII 74492 34t 4f-4 4h 719 f4I 2141 99 71371 
7997 2116i tlydr 347 dta 7 i41 tit 4 ww-i g4r I 4**,cRF d NMI mik t 	779 	797121 71,7179 4714911 
70E17 

 

	

4 allitta 	ueat-  ‘37. 2149 191441 	d dart tNill fdza-4 ft wit-  ;watt ftdr Sir 9 I 

	

a 	*raid tit* t w4-t tat tr 34411974 31424aT 9N1 4314aaRt aft -d-art 34 R(TkIr 4dwatru 	tt uadt 444 
717 Tft 34979917 99T79 fT7271 779 714774 9NT TT 1[Trfr t1{4 67 R9-17-  994992 7,77 314.74a tddr 711771 7 77 31447-  739 

7645 27 1917 352-191 41 997 31194317 97 TE4h i41 nu ■1 Tuai 7171 611792 1 

12f7 ufZ 3142e1 ITT 99147ET 4079 T 9196 312 6117 79 99 3744727 324761 71316172 T121 =13177 T411T17 71177 79 927 I 

	

9. 	dam 7 Tiff* ETT194T n' wad t ftalrat afazraf t Mt * 791 IN Tr 41 www-  41 AFT dolt vii41 Ffzza 
371711 	211 I 917799 T.  7Y6 77 97 714, 214 T77-77-114 91 %41 49927 	717b ft-  tat kid wiRat 7777 

TF6197r ENTO tdr 37777T 9 TS **Tar TT 7607 akt Ett 

	

o 	tt eft frdfd 7r47E1r ris9 m`F att adt ZR 	fttil adar trawl S *ad 7444 =t addiftd tf *tar t I www 
tr Tad dar4 6114117 td9T tr 44611ftrd t-td tierr Tar tut T4ft 77 99 wsurr 3111 td 1155 arta gN1 747 w 
tha14 9 kzu 	 ar 444r I 

	

n. 	-41* ftwft tat 41 dafkl7 431 	j 443 zrr 3464i 9994 iT79 TTFO 4 act * atm tt twkr T zadt 4 9743N 434 
t aura tat 	 7azfird tt 	r*311754IAN1 d■-t 9)179 ftc 6114 Wdar 444 45.  6117 a c37b 297 
dr-4 	T19714, zrft 71)4 99, AT 7144T TEP7 377 dit tat al trzi kat 4 'atm 7E7 ETT1T 7117911 77 457 714199 
413147aTT9f444 'T~1.4fr ATI? 4-dt 4'044 4,44 t twa T4 477 thaTIT 	7TT 	997 7:711-  7547 9 947 
di* fac 72719 TT771 9 99 I 

	

12 	44ft 31479 TT 7124 7 94 T1777 31979 'RS 717 trrat 1217.  *ad 40 4 3979 7174 art tut 44 artzti dt dial di) 
414716 76651 	w aka TM del 6977 3119741 T7 377 tut 551 a thard gd 31521$ 3714 3241 drat 7119(1 "flier 

f'lr 477 714,411- I 

13. 1414 t-d-T 314949 TT 99 7 7T-77 9977 TT 31177 711W 319-7 1 a 111111 314-ZIET deal 9 	 TLT 4 art ddt 431 
92E711 t 377 141141 9947 9 9e7 6116 * 1 	r *4 79' T695 4 g4‘f -21911 T19211 Tf7 9722 7974; 3449E1 99* 4 

9 gar a du tut # drrthara dg 912IT 114k 04 717-92 	237@f9 9977 th4/i4 	31T29T 217 699177 7071 al 
31496 99 7E747 tr tat 4 gt-cr 	trd wr f4sr km I 

14. 9777 *Id Tyr frafid add t SR Tft 47 TR991 9T 949429 7976/9492441T 9 71134 437 fir zadr t aY 114 
344711 494 ftzu 	Wth-4 t)irr **Rd &rvr 4-er 4711 S ward d-zr 797119 za dad Writ 4 44 thdft 111,1 tin 

15. twat 744 	atr mwtt41 347417 77 IT47eft 911 *au, 	7917-7791 77 91719 T7 7214711 t I 719 795 640 (5) 
ar-1-4-rt arm 4 434 drd-t-t 	fddarat tit TO tttart d 51 dt 41 TN 7143 72177 t71715 S 737E( 416 41211 

aktr *'141St t4-gt trzkr* 4i 3T9499 TR *414 trtft1 444 dt tit 242441 
16. 34421e1 64@641 41 31t79 S9ST TT271 eft t6T 4314314 fMNTfr isPko 4 opt f4kk(f-riss 214121421 trta 44 

4376 f4 Wt tot TT 74.717-ffm 7q4 It 437 TETT $1 ZA 172 74247 43 tdT l'71997 3999 TT 71177 rt al 444401 
zaidc 39 f6 tt durtiaz 44 at dart Mr 797 TTTT 7Ift9 I 

17. 1T41 97 77777 za *Add tr f4919-7 tthf* t *ft ut war ftwr drr wtdr td-ft w mat 14f4421 4414 flar 
-gad Et* ‘stictir Toisk i*4 	at datt faltid tzr 4 da 437 ftt tit I 
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8. 	TIT4T4 7i 	41):1 

1   f T24 0ftfr 9* Tft0T 	II f*41 Pi ft 311-441 4T 7 It444 	314-714 ITIPAFT TM WIT 	cf) 
41-ttalf t 

74 07 frn 	eaThiFft 51.  44-1415144 3017 707 479 454 ffill79 404f -41 44.05 it 44-44 
410 oft gni* zta0RT # 3Mt1-00 04o1* 000k 1=004 fig* -44-4t 4 *4-  4.4 0-44 0 7 444) 7 3747 7 ti4141 41 
fft(4149, 'RI  0-4*r 31f ct0 t)411 

	

9. 	dam *ft *44411 

1. foirft 00trf4 *4 40* Pit **Nit wr iFf.Iftazur 7-1514-4-47 rf-71 4 40* **Tft* * 440*0 41444m 4441* 
* Teo gizr 51-04/18-*r 1h511 711157-4T v114411 354 37 ?R 14404 TAD * 35744 354 7144 415 -4).  
T0'40 Row 5)0I 

2. td-* mar wr40rt Tr ftift9TT 44-1ft0-0• f440-4 0100 ai **ft 1dPi 4 755 4144 79 I-157) 'N 7 T4 4 
71451 171 740 fkrtft Odo 4 3gft04 0 0-4 fat d *RI I5-447 444;1 7-4 7 +TN'Tq ii 93-1 414-4 
*Iftotit tltri 4IN )34) 4# 97911til 	ftI0 (ft* 'irtt Rol ”Ilyt, N1417 174 )34) 447 )1245 c 371494 #14 7 
g3Tr 	010 904 1ft440* 091 014 * 74 4 <IN f4414 51 44 zutTft aT fftutzr *TT Toot if 9Tiit 7 444114 
%tar *Nit 4 fiat 	4,ct 4 44949 aftz 4t143TRQTir ht 

3 	tri-tr* 4-5-* *ft *pi* foam *it Tyr -oft Trift *Trit 14-9-or tizi4-9, it 4* 0ft 59441 t1441 4105 7) 4141 
104 fftgurft 4441ft * ti-d0Tz 44JI *Raft 344 ,r-Nr ato RITRI CFR-  ffttram * 5E4 it ftik f1si05 477144 
*Raft t 14004. -*ft wr 0f0-4 *4W4-47 	art 31411341*47T 	I 

4 	07 7 31577 7 14111:411i1 71154 	Iff4-7 forz-frit4 Ti ziNift 3f14 TR-4-* zrzo4 ftr 40iti7T 41 059 (04 
1ft-95T 4 kg' Trc 4-41*1 tic0rr*-1 -*T-4 ftior 1ST # f0fto ocr it 40 ft-441 )7441TI 7-15 7447.  411tifil 8 44 
3N 447 14400 of it* 0149r of* 4-4 fto 00 trit> i* 04-ori 	054 'a  4.1777 7 47 7 f*tat nti 
fft0T  	zrr 	for Tr* 4 I 0-1ft 94 44-014 zrr 457575 f*ft Poterft f'04/ tor zrr 44411451 44 77140 7 
at 4# f0fAraftarJpoi LIT 5077 71 7147 41 -*T4 f4a4u1 HITOT-t-T it Out PR f4rIT 4411'rt 

5. 	R 48* *ft *ROO *ft *4-4 cur% ift418 (Action Taken Report) 54401447 it titqa 51,9 014411 

10. 	714144 

1. 4f4 iftrroria 	-**11.(14 	r 	rift 0ctr 41* arfftzifftft ortzrr aiNfftft 41\R 0,T1 44R4 atf 
offt* *TOT% ml airofft-dftr*---4 7-7 3177 34%?*44, fftzlincricft 77 34714414 7 341775 41 4t4171 74 WI 
t al4-t -9-ztr 1094 4 f0ftrft 340-41 1308 ift-470 ft-fftffl* *re 519 krfT 104 *fftziffttiotaft 	fa itto 511 
4* TI4t0-pii At** *r ftert 4494 *r 	3i i4 5141 00T *Ter RT:t10 *-4:1-00* Rza 3743f 74 4111 
177 44 34177, 4:11 7175 7 4r4T v54 *474 *fro 4440 	 

2. fft4-04 444fft PIT *T9 4-105 7MM 0T0* Tiv f*Tit wrzt zfr sir 944 ift1114 4-rfftift -001 147 44 914 3114 a-rt 
it Tir fawn zifftffi 49400101$ 40 4 1*-ft49 715+1 547 *54*-441 MK 777 4, Az :30 RI) 540,01 

earrin 014 *oar tier 41 *Tat i 4 4774 79 7740 79 47 trio zriftift 511 T001*-0 4 4t10.) 4 5151
.
4 

mT 5111 f14.-4 1:1-0 	*rt *P87I TI 31744 .7) 547 77171# k# ft TIT ml 41741 4 fim-  751 4117 
07 for? 41 fft-Trort Tifftfft * f9-0 * f4o-4 t1 I  th000 400 7 3177 74 549 5451745 	4 711 art-1 
wroT a 10400 01411 *ft *441 td* i ;my cNtit 7411 

3. 17.41 744 wr &Poi --Tr fftgeo ?vat 7f 590 ti 5141 itz Pa -4T7 54 fox 4 441t11 *0 47 r0, t0-014 Trfftfft 
PIT 	 41 144144 figl90 	7574 arzr0t td-** 1 4 4t,t4*T't stql514531- 

4. m1 fit 	
 

00t0 \To ta*ti To 04 wr 	 4471 0■4 f*-0 45--*# L ltzft 1040 Trz fa-4044451 q)51 7 W1 
tr zfr Tti* 	zrr War # 

11. 	mat 1 aawrz, cpciar  aftz  zilftarq 

i. 	144444 zTrRrffl 77 777 704 OMR # wrz1-4ft Trutt*T4*--O34 	9449,014 Tz ift 	izait 4447 354 arfftfft44 
a4>{I4eft or -aft-fa** 	 +it 1044 *ft fe08 415410thu 4Tf 4 zrr ztifter tit 4 511441 

2. 	Frit II. 	40004 -47 WWI 4TfrIk1 791 507 4 4E104 145 3477 1417451 4IP114 7 7154 7 R.44 U t 41 arm 
3121111110'1°4 PT 34.7 1444 7 f75 44-5.4 )414 144 31771471144 7141 51-4 71(.77 714 44 47445 4l #31147 7 47 

zifftTO Tor 1471 

12. 	71441  (.44-fc) 

15,000/- *Tom 	* mT # olitA * foft 4  454-000/ 44040ft fftrzT*1 aTift4r, ffitior 4114f0 414ittr 40 
1-57 .4511 447 5511 3775 455174 aelttf )417 4 at 415217, 74- 1 ctid 	ITRTSN t1 *TO-  111044ft34144ft* 2 1 
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31121T4 - 3. 
13. 	fa4vI4 	fed,  uT4 3111 r1Of 
	 3TIV4 fir 

1. f44(34 3444 tt-  4 ftcra trfert smfas A 1141 sitr tsyt-C tmc tett 23441 44statc3 a4F3Fr 43 44 
fult41/kHlict)Ot /Tr 3741 3?-14-Tcl <F4rilt/31flti gRr 4ftft S &1 	:+74I 

-Fra‘7,1 	fcrr c1/4 	r 

2. ts 	ertaR 11M-95 	u-PIT <.F.NI 	3r aR Stitort .iTaTT *R cm ati 
a-at r-taft-  edftsi •3iff -mTd: 4 lt/31fit 	Th&iul aueia, 3latELT/TR4ur Mftc.F'5 ft-q- sd xra 3T;Zi 
3410YTTa 	AfttmfeR 	fac 	,4f4 I aft ausItt 3b4 	4114 A 4i1.1 	34 45411 41;:,' Faa E (iF 
34r/344r/43M 33231 44, S94'8-41- A atta cols -31 tars fts VIRF41-  I 

3. ts 	.1cbeic114 T TRit RA sr 4s Wfltl-Ff fficNuf 	-33-arts-rt/31acs 5aitSirl/F;r4F3) -34 • 
sr3r/a4m443/Fut-Test 33131 tam * 	 ttIR tql ull11 %TS ‘343icf t=I5 1141°1 	6It 144 arrc,n.  
f .frer ;teat 4rts/amar, fcrort ertq 4f3Ert-  St 434 suer! 

4. Fztr4rt t 	*um trfrift 	w€t 	 nm ftsru 444 	rrs443fts acieta c>231 c2431 	1101 -45R 
Thtlt t I 

tcrt 3Frftrft ap-ra *e q1 fac 3I1I 4 <2.14 	NCTe. kgl't 154 	f- c of 	cs i la 464) ‘54341:t s3-44F 
4ffi4 q‘, \3MUTIET 	ITRT 3119144 	fac Avid f1-44 31-Ti97 fc1f3t aisfr 4r 4fit41, acv tf333 trsec 3f. C frciff3ti 31410 	u33.14 
dui ‘414431 cs C33 SO 1333 ac: tta4 Scia 4ftErt S 31:11zzla ;ALM 	IS TATA.  tf f$111-  II *FT -a2t Cts 44-4.  31) 
is as cich 7-fet fora Lrticiu 3q 8<5 3e1,5 11 7 qWe it crisif4 443-1. -•f ei 

15. 	gIW.l1 .✓ cel) 

flipt 38 	33r.iF trsR s 	i art-rtift r4stit3 3ritc3 7 ;tit a. 100/- 	SKr S 34-34k trc T4r4 43 46. 1 / 
aq e3 scr Faict 

awrzrzfr  T1 tr:- 

c0.4 ac4T S f 'I cb  	4-ef fat 	 M.134 iMq R.101 NMW 4)-il A"“).  ST-Ci-  <hi le-c.b 4t,c 31 t 3141 
fccr 	I 

17. WA) vrftr fit 	 

	

Lit 4411131 C34 armor S fac acr 	t4 a-1 sr34 if  at 4 gau tts 

IA. 
	fstt arfo  	t 35887 ft-zir g tat34 444 (4,413 eFF3FA fac q t3 rs3TI 	4) 34 as 

.fftiliff*I3T4R141ThrttlUgfaiTii*4PTITTifc.frqii -gcn 

8881q vJan aR 	 <H411131 0114 A Ita-41Fts 334 33310 	chrt 	at 

ittit tri 	ft-FRMA331,413 	TV 1th-41 inu fa34 	(4414 31415f 7 ;NI 

a. caer 31 am Sr  lid c Eri-ffftr favrff 	-s-3 amen 	wt-R err 	04V3Ifri 5 s14311S tc 	4131 
atdito.  ftc 417 IIP3191-ER 4z 3h .444 884-118$4131 t> 818 f.. 4 418 bU 4:1451 33681 4IIREHI St 418i4 
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DEVELOPMENT DEPARTMENT 

(Directorate of Agricultural Marketing) 

NOTIFICATION 

Delhi, the 21st December, 2015 

No. F. 8/32/2006-DAM/MR/3238.—In pursuance of the provisions of sub-section (1) of section 118 of the 
Delhi Agricultural Produce Marketing (Regulation) Act, 1998 (Delhi Act No. 7 of 1999) and in supersesion of previous 
Notifications No. F. 6(16)78-DAMB, dated 21.04.1980 issued on the subject, the following Bye-laws made by the 
Agricultural Produce Marketing Committee, Narela and approved by the Delhi .  Agricultural Marketing Board under 
sub-section (2) of section 118 of the said Act, vide resolution No. 99/2015 dated 17.10.2015 and confirmed by the 
Director, Agricultural Marketing, Government of National Capital Territory of Delhi under sub-section (7) of section 
118 of the said Act, are hereby notified namely:- 

CHAPTER-I  

1. Short Title.—These Bye-laws shall be called the Narela Agricultural Produce Marketing Committee, Bye- 

laws, 2015. 

2. Date of Enforcement.—They shall come into force with eflect from the date of their publication in the 
• official Gazette. 

3. Definitions— (1)1n these Bye-laws, unless the context otherwise requires: - 

(a) 'Act' means the Delhi Agricultural Produce Marketing (Regulation) Act, 1998 (Delhi Act No. 
7/1999) 

(b) 'Rules' means Delhi Agricultural Produce Marketing (Regulation) (General) Rules, 2000. 
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(c) 'Committee' means the Agricultural Produce Marketing Committee, Narela as constituted under 
Section 36 of the Act. 

(d) 'Office of the Committee' means the Head Office including the branch offices of the 
Committee, if any. 

(e) 'Principal Market/Subsidiary Market' means any area/areas as may be notified under sub-
section (2) of section 23 of the Act. 

(0 'Agricultural Produce' means all agricultural produce as notified under Section 4 of the Act. 

(g) 'Auction Site' means the place or places, in the market approved by the Committee for auction 
of Agricultural Produce. 

(h) 'Licensee' means a person who is holder of valid licence granted by the Committee. 

(i) 'Proposition' means formal proposal. 

0) 'Transporter' means a person who is either the owner or the person inchargc of the vehicle 
employed for carrying agricultural produce for marketing in the Market Area. 

(k) 	'Unit' means the filling in a bag or a container as fixed by the Board for various items of 
agricultural produce under Rules 30(1). 

(I) 	'Weighing' includes putting the filled bag or container on the scale, adjustment or weight and 
putting it down from the scale. 

(m) 'Palledar means a person who fills or empties a bag or container and even filters the grain 
and also loads & unloads bags/sacks. 

(2) The words and expressions not defined in these bye-laws shall have the same meaning as given in the Act 
and Rules. 

CHAPTER-11  

4. 	Time and place of meeting—A meeting shall ordinarily be held at the head office of the Committee at least 
once a month on the date, time and place fixed by the Chairman. The Chairman may at his own discretion or shall on 
requisition in writing of not less than half of the members constituting the Committee call an emergent meeting. The 
Chairman may for administrative convenience on a matter urgent and important, which cannot wait till the next 
meeting, get the opinion of the committee by circulation of papers amongst the members, the papers so circulated shall. 
however be placed before the committee for confirmation at its next meeting. 

5. Manner of convening a meeting and of giving notices thereof—Notice of every meeting with agenda shall 
be issued by the Chairman or under instructions of the Chairman, by the Secretary of the committee, at least seven days 
before the date of the meeting. Every such notice shall state the place, the date and the hour of such meeting. Every 
item of agenda shall be in the form of regular proposal Complete in itself. A copy of notice shall also be sent to Vice-
chairman of the Board or any other person authorized by him in this behalf, for information. Papers relating to any 
subject including in the agenda of any meeting shall be open for inspection to every member at the office of the 
committee during the usual office hours. An emergent meeting may be convened at a shorter notice but not less than 
two days. 

6. Quorum at meeting:— 

I. 	Five members shall constitute the.quorum at a meeting of the Committee. 

2. If quorum at a meeting of the Committee is not complete within half an hour of the scheduled time of 
the meeting or if it falls short while the meeting is continuing it shall deem to have been adjourned. 

3. No business shall be transacted at a meeting of the committee unless the quorum is complete. 

4. If a meeting has been adjourned for want of a quorum, no quorum shall be necessary for the next 
meeting for transaction of the business. 

5. If any member including the Chairman and Vice-Chairman, fails to attend three consecutive meetings 
without leave of the Committee, it shall amount to misconduct and negligence on his part and the 
committee may proceed to take action against him under section 50 of the Act. But for any natural 
calamity, giving prior information is un-punishable under rule. 

Conduct of proceeding and presidency of a meeting: 

1. 	Any member wishing to bring any proposition before the committee shall give a written intimation to 
the Chairman of his intention of doing so, with a draft of the proposition so as to reach the Chairman at least 
10 days before the date of the meeting and every such proposition shall be included in the agenda of the 
meeting. 

c-  3 7 7 _D eq15--`1 
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2. Any matter which is not included in the agenda shall not be brought forward for discussion at any 
meeting except with the prior permission of the Chairman. 

3. Any proposition, amendment can be forwarded in the meeting for discussion by any member, but it 
must be proposed by one member and seconded by another. Introduction and discussion of any proposition 
without being seconded by another member will not be entertained for discussion in the meeting but if the 
Chairman brings any proposal or any subject or amendment, it can 'come up for discussion without being 
seconded by any other member. 

4. livery proposition and amendment so moved shall be recorded in the minutes with the name of the 
proposers and seconders. 

5. When a proposition or an amendment has been proposed, seconded and cceorded_ the members 
present shall be entitled to discuss the same. 

6. The Chairman may allot time to different members desirous of speaking on any proposition or 
amendment. 

7. When amendment has been brought to any proposition, the amendment be put to vote first and if it is 
carried, it shall become a substantive proposition and shall be put to vote as such. If it is not carried, the 
original proposition shall be put to vote. When there are more amendments than one they shall be put to vote in 
the reverse order to that in which they were proposed. 

8. Every meeting of the Committee shall be presided over by its Chairman or in his absence by its Vice- 

Chairman but if both are absent by any one of the members elected by the members present to act as Chairman 
for the occasion and such Chairman shall have, for that meeting, all the powers of the Chairman and he 
designated as such. 

Provided that if the Chairman or the Vice-Chairman returns during the meeting, he .shall resume his 
powers as Chairman from the temporary Chairman. 

9. The Chairman shall be responsible for preserving order in the meeting and shall decide all points of 
order that may be raised therein. There shall be no discussion at the points of order unless the Chairman 
considers it necessary to seek the opinion or advice of any member present and Chairman's decision shall he 
final. 

10. Any member may call, attention of the Chairman to a point of order even when a member is speaking. 
On a point of order being raised, the member addressing the meeting shall resume his seat until the question 
has been decided by the Chairman. 

11. If any one or more members present at a meeting refuse/refuses to obey the ruling of the Chairman of 
the meeting on any matter, he may adjourn the meeting at once and when he has declared the meeting 
adjourned, the subsequent proceedings of the meeting if any, shall be void and shall not appear in the minutes. 
In all such cases, the Chairman shall record in his own handwriting in the minute's hook the reasons for such 
adjournment unless he is prevented by sufficient cause from doing so. 

12. The Chairman may after calling the attention of the meeting' to the conduct of the member who 
persists in irrelevant or intedious repetition of his own arguments or of arguments used by other members, 
direct him to discontinue his speech. 

13. The Chairman of the meeting may direct any member whose conduct, in his opinion, is disorderly to 
withdraw immediately from the meeting and any member so ordered to withdraw shall do so forthwith and 
shall unless recalled by the Chairman, absent himself during that meeting. The Chairman may cause to he 
summarily removed from the meeting any member who disobeys any order made under this 13ye-law. 

14. If any proposition or any amendment is passed either with or without any amendment with majority 
of votes in favour or with full unanimously, Chit-man will declare the same resolution as passed. No further 
discussion or review will be taken after this. 

15. The Chairman may for sufficient reason, adjourn any meeting from time to time but no business other 
than that left over from the previous meeting shall be transacted at the adjourned meeting unless a separate 
notice and a separate agenda has been issued in accordance with Bye-laws 5. 

16. The Chairman may, for reasons to be recorded in the minute Book, postpone or cancel any meeting 
called under these Bye-laws. This information should reach the Vice-Chairman and members well in time 
before the date of the said meeting. 

17. Amendment to any proposition before the committee be moved after the original proposition has been 
duly moved seconded and recorded. 

8. 	Manner of Voting:- 



I. Normally the method of voting will be by show of hands. But if the Chairman wishes, voting can be done 
by secret ballot paper system. 

• 
2. Except otherwise provided in the Act, Rules or Bye-laws, all questions that may come up before a meeting 

of the committee shall be decided by majority of votes of the members present and in case of equality of 
.votes, the Chairman of the meeting shall have and may exercise a casting vote. 

	

9. 	Proceedings of the meeting:- 

I. Proceedings of the meeting of the Committee shall be recorded in Hindi/English by the Secretary of the 
committee under the instruction and the supervision of the Chairman of the meeting and shall be signed. 
by the Secretary & Chairman of the committee with date. 

2. Recorded proceedings of the meeting shall be read out in the next Meeting of the committee as the first 
item on the Agenda and the members who were present in the former meeting shall have the right to 
question the correctness of the recorded proceeding, which shall be corrected with such modifications as 
may be decided upon to bring those in conformity with facts. In case of any dispute abbot the correctness 
of the proceedings, the matter shall be decided in accordance with the majority of the votes of the 
members who had attended the former meeting and are present. 

3. Proceedings of each meeting shall be recorded in the Minutes Book kept by the Committee for the 
purpose and shall be placed on the table of the Committee for reference by the members thereof and shall 
at all reasonable times and without any charge be open to their inspection. The Secretary of the Committee 
shall keep the Minutes Book in his custody. 

4. A resume of every discussion with the number of votes for and against such motion or amendment shall 
be recorded by the Secretary under the instructions of the Chairman of the meeting. A complete and 
accurate record shall be kept in the Minutes Book to indicate whether a member did not cast vote or voted 
for or against a proposition on an amendment. 

If a resolution is based on a certain report, letter or document substance of such report, letter or document 
shall be incorporated in the Minute Book. 

5. Action Taken Report must he submitted in every third meeting of the committee to ascertain the progress. 

	

10. 	General: 

I. If any member of the committee senses some corrupt practices indulged in by some official of the 
marketing committee or doing certain doubtful and anti committee activities or violating rules and 
regulations, the same should be brought to the notice of the Chairman in writing with solid evidences. For 
such irregularities, record of the official recording bids at an auction and other entries in the auction 
register can be checked by the member and complaint to the Chairman made in writing. The Chairman 
will order inquiry by the Secretary and take further necessary action. 

Every member of the committee has the right of obtaining information regarding any work done by the 
committee or supposed to be done by it, through a written notice and the Chairman is bound to provide 
him such information. But such a demand should reach the marketing committee office four days in 
advance of any meeting. However the Chairman can refuse requests for information, if he thinks divulging 
such details can go against the interests of the committee. He will have to tell the reasons of his action in 
this regard to the members of the committee in the following meeting. 

3. No matter, which has finally been settled, can be taken for discussion, until review application has been 
received in the office of the committee for next meeting agenda. 

4. No member shall be entitled to attend a meeting in which matter in or against his interest is to be 
discussed. 

	

11. 	Powers Privileges and Obligations of members 

1. Every member of the Committee shall be watchful over the activities of the Market Functionaries in the 
market and all cases of contravention of the Act, Rules and Bye-laws shall be reported to the Chairman or 
the Secretary of the Committee there and then. 

2. Every member of the committee is entitled to get compensation allowance on account of any accident. 
emergency or going out of station for study tour relating to marketing activities or any related matter. 

	

12. 	Imprest — Amount of Rs. 15,000/- shall remain as imprest money with the official/officer authorized by the 
Chairman of the committee. If this amount of Rs. 15,000/- is to be increased, it can be done only with the 
permission of Vice-Chairman, DAMB. 
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CHAPTER-111  

13. 	Marketing Committee Fund Expenditure and Accounts Marketing Committee Fund: 

Marketing Committee Fund 

1. All remittances to the Bank shall he accompanied by the counter-file of the receipt and deposited by 
the Treasurer/Accountant/Cashier or any other authorized person in the accounts of the marketing 
committee and the entries of the same shall be made in the Pass Book. 

2. Pass Book issued by the Bank and the entries of money made in it and other accounts Book of the 
committee as cash book, ledger. etc. shall after due inspection by the authorized person be daily sent 
to the Chairman/Secretary or any other authorized person for this purpose, for counter signature. If 
any discrepancy or omission is found therein, it shall at once be brought to the notice of the 
Chairman/Secretary and the concerned Bank and rectified. 

3. All withdrawals from the Bank shall be compared with the Bank accounts register with the Bank by 
the Accounts Officer, Assistant Accounts Officer, Officerancharge Accounts Branch. Accountant or 
Dy. Secretary and then a certificate will be issued and a copy of the same shall he sent to the 
Secretary/Chairman of the Marketing Committee and the Board. 

4. Provided that the Marketing Committee may grant administrative approval and expenditure sanction 
for development work upto rupees thirty lacs. 

14. 	Budget.--The Marketing Committee shall annually hold a special meeting of the members to prepare the 
budget of Income and Expenditure for the following year. The budget shall be submitted to the Vice-Chairman by the 
specified date for approval as per rules. Expenditure from one head to another can be done only with the prior 
permission / approval of the Vice-Chairman of the Board and no such expenditure shall be incurred till its provision in 
the budget is approved. 

15. 	Market Fee.—Subject to the Rule 38, the Market Fees shall be paid on advalorem basis (i-g, one rupee per 
hundred rupees worth of produce purchased. 

16. 	Exemption from payment of fees:— No market fee shall be levied on the sale or purchase of any agricultural 
produce in respect of which such fee has already been paid in the same market area. 

17. 	Refund of certain amounts dues:— 

1. 	(a) 	If any sum has been deposited for the grant of licence which has in fact not been issued. or 

(b) A person has wrongly applied and paid for and been granted two or more licences of the 
same nature for the market area or 

(c) Any market fee has been recovered in excess of the amount actually due, or 

(d) Any market fee has been recovered on a transaction which is exempted under these Rules, or 

(e) Any money has been paid by mistake, the Chairman of the committee, shall on a written 
application being made within six months of such deposit and after such enquiry as he may 
consider necessary, order the refund of appropriate amount, which shall be refunded to the 
person concerned after preparing refund bill, 

2. 	The application for refund shall contain such particulars as necessary to enable the amount of refund 
claimed to be traced out. 

CHAPTER-IV 

18. 	Format for obtaining licence 

Following is the format for seeking licence under Rule No. 15(3) 

Category of 
Licence 

Class of Licence Security Amount 
in Rs. 

A Traders (wholesalers) including Flour Mills, Oil Expellers, Dal Mills, who purchase 
the agricultural produce to sell it after processing. 

Rs. I 000/- 

Rs. 1000/- Commission Agents carrying on business in the principal market or subsidiary 
market. 

C Brokers operating in principal and subsidiary markets Rs. 1000/- 



PART IV] 
	

DELHI GAZETTE: EXTRAORDINARY 
	

17 

D Processors, Warehousemen including working in cold storage and godowns. Rs. 1000/- 

E Retailers having established premises for carrying on their business and selling to 
consumers only in the market area excluding the principal and subsidiary market. 

Rs. 500/- 

F Weighmen, Measurer, Surveyor and other similar market functionaries recognized 
by the Committee. 

Rs. 100/-  

G Palledar Rs. 10/- 

	

19. 	Grant of Licence: 

1. If any trader/person tries to conduct business in notified commodities in the notified market area/yard 
without taking licence from the Marketing Committee. action under rules can be taken against such a 
person by the Secretary of the committee or any other person authorized by him. 

All applications for the grant of Licences may be tendered in the office of the committee and on the 
prescribed proforma for the purpose and shall be accompanied by full fee, security amount. 
Registered AD or application through post will not be entertained. 

3. 	All applications received shall be chronologically entered in the Register maintained for the purpose 
by the committee. 

Acknowledgement of the receipt of application, fee and other security shall be issued by the Secretary 
or any other officer authorized by the committee. 

5. 	After making such inquiries as may be deemed fit and satisfying itself about the correctness and the 
completeness of the applibation, Marketing Committee shall grant licence to the applicant. 

	

20. 	Non Transferability of licences: 

I. 	Every licence issued by the Marketing Committee is valid for the person in whose name it is issued. 
A 	 The licensee shall not transfer or sublet it to anyone else in any way for use. Except blood relation, 

no change in the constitution of the firm can be effected. If the original licensee adds one or more 
partner in his firm and tries to replace himself, he will automatically cease to be licensee and his 
licence shall be deemed as cancelled. 

2. A licence shall be deemed to have been cancelled if it is transferred or sublet and the decision of the 
committee shall be final. 

	

21. 	Marketing of Agricultural Produce.—Retail Sale: All sales to a consumer of one or more than one 
agricultural produce in a day not exceeding 5 quintals shall be construed to have been made in retail sale. 

	

22. 	Sale of Agricultural Produce: 

1. Agricultural Produce intended for sale shall be brought into the market in such manner and at such 
times as the Marketing Committee may from time to time direct. 

2. All vehicle and persons with head-loads entering the market yard must pass through the entrance Gate 
after obtaining the necessary gate pass issued by the Marketing Committee at the entrance and on 
payment of such fees as is prescribed. On the exit gate each vehicle will be issued a gate pass without 
charging any fees. 

3. All consignment of agricultural produce processed or unprocessed arriving in the Market Area for 
purposes of sale shall be brought into the Principal market yard/Subsidiary market in the first 
instance. 

4. As soon as the vehicle-load or head-load arrives to commission agent, it will he incumbent on such 
commission agent to get them unloaded on the auction site for inspection of purchasers. 

5. Soon after the transaction is over the Purchaser shall arrange its counting/weighment through a 
licensed weighmen. The weighmen shall execute weighment slips in triplicate on Form B-I. The first 
copy shall be delivered to the seller, the second to the commission agent and the third retained by 
himself. It shall be incumbent on every weighmen to produce their weighment books in the office of 
the Marketing Committee for inspection every day. 

6. Soon after the weighment of produce. the commission agent will prepare his bill on Form 
appended to the Rule. 

7. If the Weighmen is found weighing produce more/less. then the licences of both i.e. Weighmen and 
Commission agent will be suspended/cancelled 

537 7  -1) 6,/ I 
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8. 	If there is no filtration or winnowing of the agricultural produce of the farmer, and charges have been 
taken from him for this work; responsibility, will be on the commission agent. 

23. 	Method of Sale: 

1. All sale of the Agricultural Produce shall be affected in the presence of the representative of the 
committee through open auction but in special circumstances, the auction can be done through 
samples with the permission and due approval of the Marketing Committee/Secretary of the 
committee or any other officer authorized by the Secretary of the committee. 

2. Daily auction shall start and end and in all blocks in the market at such time as may be decided by the 
Marketing Committee from time to time. 

3. Only licensed buyers shall be allowed to offer bid in auction. All the prospective buyers should 
assemble at the Auction sites at least half an hour before the start of auction. 

4. If any trader, commission agent or any other person is found trading in contravention of the 
instruction issued by the Marketing Committee in this behalf the Chairman, Secretary or any other 
officer of the committee duly authorized by it may take his goods into his possession and dispose it 
off in the manner as may be specified by the committee after consideration of the reply given in the 

response to show-cause notice. 

CHAPTER-v MISCELANIOUS 

	

24. 	Acceptance of bids:---Ordinarily, agricultural produce shush be sold to the highest bidder. The seller, however. 
shall have the option to refuse to sell to the highest bidder or keep it reserve for sale. On the next day, however he will 

have to do so at the same time. 

	

25. 	Units of Quotation:—All licensed traders or commission agents shall give their quotation only in terms of 
such unit/units as are specified by the Marketing Committee with the previous approval of the Vice-Chairman of the 

Board. 

	

26. 	Storage:- 

I. The Agricultural produce brought into the market premises for sale, if remains unsold due to farmers 
refusal, can be taken back home by the farmer or kept in store with the commission agent or any other 
place of storage in the market area. If kept with the commission agent, a receipt showing name and 
quantity and quality of the commodities will be given to the farmer under his signature and such 
information will be given to the office of the marketing committee. If the farmer/seller takes his stock 
back for sale in the same market or wants to take it back home or to any other place. he can do so 
after due permission of the committee. If unsold goods are taken back after 15 days then the market 
fee of the same produce will be deposited on the prevailing prices in the office of APMC. 

2. The committee shall manage storage of farmer's agricultural produce brought for sale against any 
natural calamity for three days only and no rental charges will be taken by the committee. 

3. The owner of the godown in which agricultural produce has been stored or is withdrawn shall 
intimate the committee about the stored produce on Forth 

4. Agricultural Produce of any licence holder shall not be stored in un-registered godown. 'or change of 
place of storage/godown, the licneee holder shall have to apply to the Marketing Committee. 

The committee may issue such direction from time to time, as it thinks necessary for regulating the 

storage of agricultural produce in the Market Area. 

	

27. 	Trading hours and closing days:- 

I. The Market shall be opened all days except Wednesday and other National Holidays during the year as 

may be decided by the Committee from time to time. 

2. The Chairman or in his absence the Vice-Chairman with the written consent of two members including a 
farmer may under compelling circumstances order that trading on any particular day shall commence and 
terminate at hours other than those specified by the Marketing Committee in respect of auction and 

trading. 

3. Only licensed buyers shall be allowed to offer bids in Auction to purchase through open auction. 

4. The Gate Pass issued by the Marketing Committee to Vehicles shall be valid upto eight hours from the 

time of its issue. 
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28. 	Duties of licensed Traders and Commission Agents: 

The licensed trader/commission agent can change his place of business only after seeking written 
approval of the marketing committee. Information received after the change shall be considered as 
violation of bye-laws. The Marketing Committee will take necessary proper action within 15 days on 
such applications, otherwise the application shall be deemed as granted. 

2. 	Every licensed trader shall furnish a daily report in form .1.; as in Rule 39(1) of the purchasers and/or 
sale made by him or through him within the Market Area and all such other returns as may be 
required by the Marketing Committee. 

If there is any loss/damage due to rain or any other natural calamity after transaction through hid is 
complete, no deduction shall be made from the farmers/sellers. This means the commission agent is 
wholly responsible for the safety of the sold commodity. 

4. It shall he the duty of the Buyer or his agent. if any, to examine the agricultural produce closely and 
make a separate note of the quality etc, of the lots to be sold by the sellers and or their commission 
agents half an hour before the sale time, so that he may bid when the produce is auctioned by the 
Marketing Committee. When the rate is fixed the transaction shall be entered in the Form prescribed 
by the Committee. The bargain so struck shall he binding on both the parties. 

5. Every trader acting as a commission agent shall keep regular and separate accounts of his sales and 
purchase. Such an account shall be produced for inspection on demand by the Secretary or any other 
officer of the Marketing Committee. 

6. All traders shall have their weights and measures or weighing scales or machines kept in prominent 
places. No weighment or measurement shall be done after the trading hours prescribed by the 
Marketing Committee. 

7. Every Licensed Traders/Commission Agents shall work with his licence every year. In case of non-

functioning, licence can be rejected/withdrawn/cancelled. 

8. Licensed Traders/Commission Agents shall not tempt any farmer in any way coming to the market 
for sale of his goods, he will also not execute any business deal with the seller at the gate and outside 
the market yard. In case of such violation of the bye-laws, proceeding under section 123 shall be 
initiated against the commission agent/trader. 

9. Every Traders/commission agent shall not pile up the stocks in the market yard but under special 
circumstances permission of the marketing committee he obtained by calling the meeting. Such piled 
up stocks shall show the date of its setting and also the name of the firm in conspicuous letter. Such 
piled up stocks must have date and firm's name otherwise it will be seized under rules by the 
marketing committee. 

10. Agricultural produce shall be unloaded as per gate pass and gate pass number must be written on 
.1-Form. 

I I. 	No Agricultural produce shall be unloaded on the way either in the main Principal Yard of its 
Subsidiary yards. 

12. Unloading of agricultural produce shall be done at the fixed plain spot for auction and the purchaser 
shall have to carry away the purchased produce within 24 hours of sale. 

13. All weighment and measurements of agricultural produce shall be made on the same day i.e. on the 
day of purchase. If for any unavoidable reason weighing is not possible on the same day. it shall be 
done on the next day and the rate of purchase shall be the rate originally agreed upon. And if there is 
some damage due to natural calamities during this period, responsibility will be fixed on the 
commission agent. 

14. Every Commission Agent/Trader will keep the record of daily sales and purchases and other allied 
matters in the prescribed books, set by the marketing committee from time to time. Such record shall 
be submitted to the Secretary or any other officer authorized by the marketing committee on demand 
for inspection and verification. 

15. It shall be the duty of the traders/commission agent to register daily total arrivals of the produce in 
arrival register/auction register. The agricultural produce, which is not to be registered in the specific 
register, must be brought in writing to the notice of the Marketing Committee within 24 hours. 

16. The Agricultural Produce having come for sale with the commission agent must be looked after as 
regards its safety by the commission agent. 
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17. Every commission agent shall prepare a receipt in quadruplicate in the prescribed form supplied by 
the Marketing Committee on payment. The original receipt shall be given to the seller at the time of 
payment of sale proceeds, the duplicate shall be submitted to the Marketing committee the following 
day, triplicate shall be given to the buyer and forth copy shall be retained by the commission agent for 
his record. Where no commission agent is engaged. the buyer shall prepare the receipt in triplicate 
and shall distribute the same as above. 

18. Every commission agent/traders will keep his stock register ready every year and verified by the 
concerned authority in the office of the marketing committee. 

GENERAL, 
29. 	Assistants of Traders and Commission Agents:- 

1. Traders and commission agents may employ their assistants to work on their behalf in the principal market or 
in the market area. They shall issue identity cards to such accountants (assistants) and shall be responsible for 
their action. 

2. No person other than those whose names appears in the licence of a trader and commission agent shall be 
allowed to work in the Market Yard, on his behalf. 

3. The Licence of a Trader/Commission Agent or Broker is liable to be cancelled. if he allows any 
person/persons whose names does not/do not appear in the register of the Marketing Committee or without 
having Identity Card issued by the licensee to operate in Market Area. on his behalf 

30. 	Duties of Weighmen, Measurers and Surveyors: 

1. 	Every Licensed Weighmen or Measurer or Surveyor shall render such assistance in realization of market fee 
and prevention of the evasion of the market fee and of any breach of Rules and Bye-laws as may be required by 
the Marketing Committee. 

La 	
2 	Every Licensed Weighmen or Measurer or Surveyor shall not take up any service under a trader or a 

commission agent. 

3 	Every Weighmen and Measurer shall use only the standard weights and measures. 

31. 	Prevention of unauthorized person from operating in the Principal Yard/Subsidiary Yard/Market Area. 
I. 	The Chairman, the Secretary and other employee of the committee shall be empowered to demand the 

production of such proof of his bona fides from any person/persons suspected of operating in the Principal 
Yard/Subsidiary Yard/Market Area without proper authorization. 

2. 	All licensees shall report to the Marketing Committee cases of operation by the persons suspected to be 
operating without a licence and/or badges etc. 

32. 	Badges and token to be worn: 

I. 	Every weighmen and Measurer and Palledar shall be supplied free of cost with a suitable badge as soon as the 
licence is issued. 

2. 	In case of loss, mutilation or any other defacement of the badge the Committee shall be entitled to require the 
licensee to reimburse to the Committee the cost of badge as decided by the Committee or by any other officer 
empowered in this behalf 

3. 	Badges shall be worn only by the persons holding a licence in respect of which such badges are granted and 
are in any case not transferable. A breach of these Bye-laws shall cause the cancellation or suspension of the 
licence. 

33. 	Equipment:- 

I. 	The committee shall direct the traders, the commission agent, the weighmen, the measurer and the surveyors 
keep such equipment, as it thinks necessary. 

2. 	The Marketing Committee shall arrange for Weigh Bridge in every notified principal market/subsidiary market 
and keep at least one or more such Weigh Bridge installed at entrance and exit gate of the market. Number of 
such Weigh Bridge shall depend on the quantity of arrival of agricultural produce in the market. 

34. 	Price to be fixed for product:- 

The price/quotation given or communicated by the traders or the commission agent shall be deemed to he for 
the agricultural produce only and not for the articles used as a container thereof unless otherwise specifically 
provided in the Bye-laws. 



PART WI 
	

DELHI GAZE FIE: EXTRAORDINARY 
	

2i 

35. 	Counter Balance in Weighment:- 

The weighmen with whom the produce is weighed, shall in each case clearly state in his weighment slip. the 
counter balancing weight equivalent to the weight of the rope or gunny bags or any other articles used as a 
container for the agricultural produce weighed, which was added on the weight side of the scale. 

36. 	Payment of Sale Proceeds:- 

It shall be incumbent on the commission agent to settle the accounts and taking its weight and to make 
arrangement for prompt payment of sale proceeds. 

37. 	Advance to Agriculturists:- 

All licensed commission agents shall keep a separate account books in respect of each borrower for the 
advance given by them. 

38. 	Disposal of Complaints:- On receipt of a written complaint regarding the matters relating to the sale and 
purchase of agricultural produce in the market, the Secretary shall conduct an inquiry and shall make a report 
to the Chairman. The Chairman shall take such steps, as he thinks necessary, in accordance with the provisions 
of the Act, Rules and Bye-laws. 

39. 	Publication of Directions:- 

1. All directions issued by the marketing committee for the general guidance of the persons using the Market 
shall be deemed to have been published when notice containing such directions is pasted on the notice board. 

2. The Marketing Committee may, if it thinks necessary, issue such notices to he served on the persons concerned 
or to be published in the local newspapers. 

40. 	Licensee to Assist in Smooth working of the market:- 

The Marketing Committee may take any action as it deems necessary i.e. suspension, cancellation or 
debarment from holding a licence from the Marketing Committee or the forfeiture of a part Or the whole of the 
deposit/security kept with the Marketing Committee, against any person, who in its opinion is responsible for 
such commission or omission, as is calculated to impede the smooth working of the market. 

41. 	Inspection and submission of accounts books: 

1. All traders, commission agents are required to submit for examination and inspection their account books; 
ledgers, etc. on demand by the Chairman or in his absence by the Vice-Chairman or the Secretary of the 
Marketing Committee or any other officer/officials authorized by the Secretary in writing. 

2. Such inspections shall be limited to obtaining information relevant to the matter under investigation, and 
information so obtained shall be used only for the legitimate purpose of the Marketing Committee. 

42. 	Composition of Offences:- 

When an offence is committed under the Act or Rules or Bye-laws made thereunder, is resolved to he 
compounded under section 122 of the Act, the Secretary of the committee and other officers as authorized by 
Director shall be competent to realize the amount of composition fee from the concerned market functionary 
after giving the reasonable opportunity of being heard. 

43. 	Publication or Proceedings:-Proceedings of the Marketing Committee or any of its sub-committee shall not 
be published in the press by any person unless so authorized by the Chairman. 

44. 	Sale of Bye-laws:-The Marketing Committee shall make available copies of Bye-laws for sale at a price of Rs. 

50/- per copy. 

45. 	Market Intelligence: 

1. The Marketing Committee shall collect the data of prices and furnish the same to the authorities according to 

the direction given by the Director. 

2. It shall collect information relating to arrival along with their places of origin, stock, dispatches destination-
wise and submit weekly reviews and returns on the prescribed proforma every Friday. 

3. The information relating to ruling prices shall be sent by Telegrams/Telephone to quarters concerned or any 
other agency suggested by the Director., 

4. The daily ruling market prices shall be displayed by the Secretary, Marketing Committee on the Notice Board. 
It may get prepared charts, graphs and other statistical data, relating to the marketing and displaying, the same 

in its office. 

5. The Marketing Committee shall follow any other instructions given to it by the Director from time to time in 
this behalf 

9377.1) 6/ ce‘ 
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46. Parking of Vehicles:- 

All commercial vehicles shall be parked in the parking area and vehicles coming in the market for bringing or 
taking agricultural produce shall be parked in such manner as may not cause traffic hazard failing which the 
vehicle driver including the commission agent/trader concerned shall be held responsible and shall be liable to 
be punished for-breaching the bye-laws, by way of penalty as prescribed under rule 45 of the rules. 

47. Safety and Security of Marketing Committee Property:- 

No person shall cause damage to any property of the Committee in any way such as breaking the wall. roads, 
electric and water fitting or sticking bills or writing advertisement upon walls or defacing in any other way. 
Any breach shall be punishable by the Marketing Committee/Secretary of the Committee with a penalty which 
may extend to five thousand rupees. 

48. Market service fee & incidental service fee:—No functionaries shall charge. in any transaction more than the 
Maximum amount thereafter provided for his services actually rendered: 

Amount Payable by Purchaser 

1. Dami/Commission 

(a) Commission of all kind of commodities 

2. Commission (Arhat) 

(a) Arhat of all kinds of commodities 

3.  

On Total Value 

2% 

1.50% 

A Service fee paid by Purchaser Revised Labour charges 

(Its. per QR.) 

i.  Filling of Wheat/Paddy/Mustard etc. 2.65 
ii.  Sewing 0.70 
iii Loading of Wheat/Paddy etc. 2.00 

iv Dhaang 1.95 
v Weighing 1.85 

B 
	

Service fee paid by seller 	 Revised Labour charges 

(Rs. per QtI.) 

Unloading of loose commodity 	 1.35 

H. 	Unloading of commodity in bags 	 1.85 

iii 
	

Kaat/Jharai 
	

1.15 

iv 
	

Chadhai (by broom) 
	

0:70 

By Order. 

V. P. RAO, Director Agricultural Marketing Spl. Secy. (Development) 

AGRICULTURAL PRODUCE MARKETING COMMITTEE 	 DELHI 

FORM B-1 

[See Bye-Laws 22(V)] 

No. Dated : 

Name'of the Weigh man 
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Licence No. 

Gate Pass No. 

1 

 

Name of Produce Qual ity/weig_ht/N urn her 

3 

 

2 

1.  

2.  

4. 

6.  

7.  

8.  

9.  

 

Weight of container & Number 

of contains 

4 

Net Weight/Quantity in No 

A 5 

2.  

3.  

4.  

5.  

6.  

7, 

8.  

9.  

Signature of Weighmen 

AGRICULTURAL PRODUCE MARKETING COMMITTEE 
	

DEMI!. 

FORM 13-2 

[See Bye-Laws 26(3)] 

No. 	 Name of the Ware-Houseman with Address 

Dated: 	 

S.—  377 P 6r/ / 
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A 

Received the following  Agricultural Produce from 

Issued the following  Agricultural Produce to 

Storage 

 

Withdrawal 

  

   

Name of Agricultural 
produce 

No. of 
Package/ 

Bags 

Weight R. No. No. of Package/ 

Bags 

1 	Weights 

Rate 

Period 

for 

Storage Charges Paid 

Received the above goods in good and satisfactory condition with a copy of this form. 

Signature of 

Ware-Houseman Signature of the Owner of Produce 

Signature of the Wcighmen 

DELHI AOR rru IRAL MARKETING COMMITTEE 
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ik4711eIZT (girl 	Ries9 aerM, vrtir luf9.T1-44 	f4c11t 444444 4C4 3&144-‘1511-  444 31.3 141 3f451 R;541 55N 
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iii. 	a "rimer 11 4 "crffrpTr ifrft z4..  4(iii) 4 91-C 	 OTT9' IR "3E4441" LEM \Mc I 

2. I 04. 01(8)(43)/ 2007 / VRIll',fl,/1;(.4.,514-141/Rt-(.41 4E40 	31217‘1121.11 (111=1 IV) 14 ()MORT R.II4 21 
, 2011 A.  301719T TO 1(8)(43) / 2007 /VA1,94/cF3T114(41/ 33678-685 4, APMETI ffi4 YITM1 EEILI ,fl u21 IiL51 

411sqg ACItTij44 	 t2417 4') 3TR4FT St 39q-e 	ftc-M, 4ii511R # 4f34 Ttosic,m 
floiticr, 45 4-4 S tiAd aufklt 	1-1: 4 127, cb-Id0 11(4) 4, 

is 	.3.5 (2) 4, 1ATT 4 4 .4101;44c-f" 444475 -4 "2400" S 2431-1'N "2800" Ifdr 11111; I 

ii 	243 (2) 45 024q17 MIWINtfff s fl1 114te fir ‘41100,  f T- 
"(3) V 1i444311in # 5200-20200/-WRI S dd-10I•t 14 Th:Ziiki 311z4T4 uzffiaS 1304ETI: 	4 4ti 
44 St i)41 ,a.ff 	 2400 ..11-z4 ?Tr 	 W4TI" 

fttc-A'r vrt& nut.  tT5E ft,k-11 	130413110F6 
45 ;MT 	3.,i(15 •I14 

370411 ;>4R, W(21-4 ( 	) 

DIRECTORATE OF TRAINING 
(Union Territories Civil Services) 

CORRIGENDUM 

Delhi, the 21st December, 2015 

(I) No. F. 1(8) (43)/2007/UTCS/Lib./16486-16492.---In the English version of the notification of 
Government of National Capital Territory of Delhi, in the Directorate of Training (Union Territories Civil 
Services) No. F. 1(8)(43)/2007/UTCS Lib./33678-685, dated the 21• November, 2011 published in the Delhi 
Gazette, Extraordinary (Part-1V) in the Schedule, 

at page 7, at SI. No.2, in column 1 relating to name of the post, for words "Assistant Library and 
Information Assistant" read "Senior Library and Information Assistant" 

ii. at page 8 in column I I, in the heading " Deputation" in the end of clause A (iii), for word "or" 
read "and". 

iii. At page 8 in column 11, in the heading "Deputation" in clause B (ii), for word "for" read "or". 

(2) No. F. I(8)(43)/2007/UTCS/Lib.—In the Hindi version of the notification of Government of 
National Capital Territory of Delhi, in the Directorate of Training (Union Territories Civil Services) No. 
F. 1(8)(43)/2007/146./33678-685, dated the 21' November, 2011 published in the Delhi Gazette, 
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Extraordinary (Part-1V), in the Schedule relating to the post of Senior Library and Information Assistant at 
page 4, in column 11(5) 
i. in the heading "Deputation" in clause (2) below 	in line 4 for "2400" read "2800". 

ii. after clause (2), the following clause shall be inserted, namely:- 

"(3) with 10 years' service in the grade rendered after appointment thereto on regular basis in the 
scale of pay of Rs. 5200-20200 with Grade Pay of Rs. 2400/- in PB-1 or equivalent in the parent 
cadre/department; and" 

'Schedule' 

By Order and in the Name of Lt. Governor 
of the National Capital Territory of Delhi 

ASHUTOSH KUMAR, Director (Training) 

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-I 10064 
and Published by the Controller of Publications, Delhi-I 10054 
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